
 mms  =  (B.LACC,  Report

 ‘eller  and  Auditor  General  of  India
 for  the  year  ‘1014-75,  Unidn  Govern-
 ment  (Posts  and  Telegraphs)  relating

 to  the  Ministry  of  Communications

 9  bre.
 PETITION  RE.  GRESHAM  AND
 CRAVEN  OF  INDIA  (PRIVATE)
 LTD  (ACQUISITION  AND  TRANS-

 FER  OF  UNDERTAKING)  BILL

 SHRI  DINEN  BHATTACHARYA
 (Seranpore)’  I  beg  to  present  a

 petition  signed  by  Shri  Sukumar
 Chowdhury  and  others  regarding  the
 Gresham  and  Craven  of  India  (Pri-
 vate)  Limited  (Acquisition  ang  Trans-
 fer  of  Undertakings)  Bill,  977

 227  hrs.

 BUSINESS  ADVISORY  COMMITTEE
 SEVENTH  REPoRr

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA)  I  beg  to
 move

 “That  this  House  do  agree  with
 the  Seventh  Report  of  the  Business
 Advisory  Committee  presented  to
 the  House  on  the  24th  November
 i977”

 MR  SPEAKER  The  question  is

 “That  this  House  do  agree  with
 the  Seventh  Report  of  the  Business
 Advisory  Committee  presented  to
 the  House  on  the  24th  Nuvember
 1977  "

 AGRAHAYANA  T,  I00  (SAKA)  Water  (Prevention  226
 and  Control  of  Pollution  Ceas  Bill

 72.28  hrs  )
 SUPREME  COURT  (NUMBER  OF

 JUDGES)  AMENDMENT  BILL.*
 THE  MINISTER  OF  LAW,  JUSTICE

 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN)  I  beg  to  move
 fo.  leave  to  introduce  a  Bill  further
 to  amend  the  Supreme  Court  (Number
 of  Judges)  Act  956

 MR  SPEAKER.  The  question  is*
 ‘That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Supreme  Court  (Number  of  Judges)
 Act  3958  "

 fhe  motion  was  adopted.
 SHR]  SHANTI  BHUSHAN,  I  intro-

 duce  the  Bull

 42.30  hra.
 WATER  (PREVENTION  AND  CON-
 TROL  OF  POLLUTION)  CESS  BILL

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  4ND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)  I  beg  to  move  **

 “That  the  Bill  to  provide  for  the
 levy  and  collection  of  a  cuss;  on  water
 consumed  by  persons  carryimg  on
 certain  industries  ang  by  local  autho-
 inues  with  a  view  to  augment  the
 resources  of  the  Central  Boarg  and
 the  State  Boards  for  the  ,.evention
 and  contol  of  water  pollution  con-
 stituted  under  the  Water  (Preven-
 tion  and  Control  of  Pollution)  Act,
 4974  be  taken  into  consideration,”

 Parhament  enacteg  the  Water  (Pre-
 vention  and  Control  of  Pollution)  Act,
 i974  under  article  252  of  the  Consti-
 tution  with  a  view  to  control  the  pol-
 lution  of  rivers  and  streams  Under
 the  above  Act,  a  Central  Board  and
 State  Boards  of  Prevention  and  Con-
 trol  of  Water  Pollution  have  been  set
 up  fo  ensure  that  the  domestic  and
 industial  effluents  are  not  allowed  to
 be  discharged  into  the  water  courses

 *Published  in  Gazette  of  India,  Extraordinary,  Part  I,  Section  2
 dated  28-11-1977.

 **Moved  with  the  recommendation  of  the  President
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